FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)

Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF WOOLWORTHS INDIA PRIVATE

LIMITED
1. | Name of Corporate Person Woolworths India Private Limited
2. | Date of Incorporation of Corporate Person 07/10/2011
3. | Authority under which Corporate Person is | Mumbai
Incorporated/ Registered
4. | Corporate Identity Number / Limited Liability | U74140MH2011FTC222789
Identity Number of Corporate Person
5. | Address of the registered office and principaloffice | 903, 9th Floor, Shreenath Apartments,
(if any) of Corporate Person Liberty Garden,Malad West Mumbai
City 400064
6. | Liquidation Commencement Date of Corporate | September 27, 2024
Person
7. | Name, Address, Email Address, Telephone | Mr. Pranav Damania
Number and the Registration Number of the IBBI/IPA-001/1P-P00079/2017-
Liquidator 18/10164
Address: - 407, Sanjar Enclave, Opposite
Milap Cinema, S.V Road, Kandivali
West, Mumbai - 400067.
Email Id :- pranav@winadvisors.co.in
Contact No :- +91 98204 69825
8. | Last Date for Submission of Claims October 27,2024

Notice is hereby given that the Woolworths India Private Limited has commenced voluntary liquidation
on September 27, 2024.

The stakeholders of Woolworths India Private Limited are hereby called upon to submit a proof of their
claims, on or before October 27, 2024 to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

SD/-

Pranav Damania
Liquidator, in the matter of Woolworths India Private Limited
Reg. No.: IBBI/IPA-001/1P-P00079/2017-18/10164
Authorisation for Assignment (“AFA”): AA1/10164/02/231224/106710
AFA Validity: December 23, 2024

Date: 01-10-2024
Place: Mumbai
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IN THE MUMBAI DEBTS RECOVERY TRIBUNAL NO. II
(Ministry of Finance)
3rd Floor, Telephone Bhavan, Strand Road, Colaba, Mumbai - 400 005
ORIGINAL APPLICATION NO. 934 of 2023

HDFC BANK LIMITED ..APPLICANT
VERSUS
ESCO SYSTEMS PVT. LTD. & ORS. ..DEFENDANTS

SUMMONS

WHEREAS 0.A. No. 934 of 2023 was listed before Hon'ble Presiding officer on 12/12/2023
WHEREAS this Hon'ble Tribunal is pleased to issue summons on the said application
under section 19(4) of the Act, (OA) filed against you for recovery of debts of
Rs.67,95,189.74/- (Rupees Sixty Seven Lakh Ninety Five Thousand One Hundred
Eighty Nine and Seventy Four Paise Only). (Application along with documents etc.
Annexed).

WHREAS the service of summons could not be affected in ordinary manner and whereas

BHARAT CO-OPERATIVE BANK (MUMBAI) LTD.
(MULTI-STATE SCHEDULED BANK)
Central Office : "Marutagiri", Plot No. 13/9A, Sonawala
Road, Goregaon (East), Mumbai-400063.
Tel. : 61890088 / 61890134 / 61890083.

POSSESSION NOTICE

WHEREAS

The Authorised Officer of Bharat Co-operative Bank (Mumbai) Ltd., under
the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under Section 13(12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued Demand Notice dated 23.08.2021
calling upon the Principal Borrower : Mr. Tikaram Lal Singh, Joint/ Co—
Borrower : Mrs. Asha Tikaram Gurakha & Mr. Suraj Tikaram Singh to

the Application for substituted service has been allowed by this Hon'ble Tribunal.
In accordance with sub-section (4) of section 19 of the Act, you, the Defendants are

2. Todisclose particulars of properties or assets other than properties and asset specified
by the applicant under serial number 3(A) of the Original Application.

3. You are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under serial number 3(A) of the Original Application,
pending hearing and disposal of the application for attachment of properties.

4. You shall nottransfer by way of sale, lease or otherwise, exceptin the ordinary course of
his business any of the assets over which security interest is created and/ or other asset
and properties specified or disclosed under Serial no. 3A of the Original Application
without the prior approval of the Tribunal.

5. You shall be liable to account for the sale proceeds realized by sale of secured assets or
other assets and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding
security interest over such assets.

6. You are also directed to file the written statement with a copy thereof furnished to the
applicant and to appear before DRT Il on 21/11/24 at 11:00 a.m. Failing which the
application shall be heard and decided in your absence.

Given/Issued under my hand and the seal of this Tribunal on this 24" day of July, 2024.

C 708 Crystal Plaza, New Link Road, Mumbai
Maharashtra - 400053

2. Sunilkumar Rajiuderpaul Mehan

Swati CHS D 101 Panch Marg, Off yari Road
Near Bank of India Andheri West, Versav
Varsova, Mumbai Maharashtra - 400 061.

3. Manjeet Mehan

708, Seventh Floor, C Wing, Crystal Plaza,
New Link Road, Andheri (W), Mumbai - 400 053

repay the amount mentioned in the notice being Rs.26,16,417/- (Rupees
Twenty Six Lakh Sixteen Thousand Four Hundred Seventeen) as on

directed as under:- 15.08.2021 along with further interest/ charges thereon within 60 days
1. To show cause within 30 thirty days of the service of summons as to why relief prayed | |from the date of receipt of the said notice.
for should notbe granted. The said borrowers having failed to repay the amount, notice is hereby

given to the said borrowers and the public in general that the undersigned
through Court commissioner in execution of Order dated 08.06.2022
passed by District Magistrate, Palghar in Case No. 868/2024 has taken
Physical Possession of the property described herein below in exercise of
powers conferred under section 13(4) of the said Act read with Rule 9 of
the said Rules on this 27th day of September of the year 2024.

The said borrowers in particular and the public in general are hereby
cautioned not to deal with the said property and any dealings with the said
property will be subject to the charge of Bharat Co-operative Bank
(Mumbeai) Ltd. for an amount Rs.26,16,417/- (Rupees Twenty Six Lakh
Sixteen Thousand Four Hundred Seventeen) as on 15.08.2021 along
with further interest/ charges thereon along with further interest.

Flat No. 501, admeasuring 33.54 sq.meters carpet area equivalent to
361sq.ft carpet area, situated on the Fifth Floor in Building No. 3 known as
'Avenue G'in the Project known as 'Rustomjee Evershine Global City' and

TOY @ o . ' . . & i
. - Regist society known as Rustomjee Evershine Global City Avenue 'G' Building
e v Pt Limied. i Foot DRT- Il et | [No. 03 to 04 Co-operative Housing Society Ltd. Chikal Dondari Road, Virar

)

; (West) Constructed on Land bearing Survey no.5,5B,5D,5F and 5G lying
)...Defendant No. 1 and being and situated at Village-Dongare (Dongarpada) also known as
) Village Narangi, Taluka-Vasai, District Palghar - 401303 within the area of
) Sub Registrar of Assurances at Vasai | to VI jointly owned by Mr.
) TikaramLal Singh and Mrs. Asha Tikaram Gurakha and bounded by :

) West : Open Plot/ Ganpati Mandir

; South : Ekta Parth Ville

)

...Defendant No. 2 East: Internal Road
North : Avenue -H
Date : 27.09.2024

Place : Nallasopara, Palghar

Sd/-

..Defendant No. 3 Authorised Officer

DESCRIPTION OF THE PROPERTY

PUBLIC NOTICE

0 | Branch Office: ICICI Bank Ltd. 4/10, Mythree Tower, Bommanhalli Hosur Main Road Bangalore- 560068
ICICI Bank

The following borrower(s) has/have defaulted in the repayment of principal and interest towards the Loan facility(ies) availed from ICICI Bank. The Loan(s)
has/have been classified as Non-Performing Asset(s) (NPA).

A Notice was issued to them under Section 13(2) of the Securitisation and Re-construction of Financial Assets and Enforcement of Security Interest Act,
2002, at their last known addresses. However, it has not been served and are therefore being notified by way of this Public Notice.

Sr. | Name of the Borrower/Co- Description of Secured Date of Notice | NPA

No.| Borrower/Guarantor/ (Loan Asset to be enforced Se”itr{ogtssgcr’\"‘ Date
Account Number) & Address Date%f Notice

1k Yuvaraj/ Site No.5 Schedule “A” of Property All That Piece and Parcel of Plot No.5, Measuring an Extent of | 28/08/2024  |05/05/
Ganapathy Village, 1481 Sq.fts.,(137.58 Sq.mts.) and Other Easement Rights, Etc. The Above Housing Rs. 2024
Coimbatore North Mahimats|Layout Was Formed Out of 24,111 Sq.fts. of Land Comprised Survey No.52, as Per 53,42,455.62/-

Town Planning Ward No.23, Block No.20, T.5.N0.9/3. The Above Layout Was
Regularised By Commissioner, Coimbatore Corporation Vide Permit
No0.0310/2012/M.H.3/VA, Letter No.NA.KA.0310/2021/M.H.3/VA. Dated 08.02.2021
Situated at Ward No.23, Block No.23, T.S. No0.9/3, Shri Ganapathi Elite Phase-II,
Ganpathipuram Village, Coimbatore North Taluk, Coimbatore Strict, Being, Bounded
On The North By T.S. No.9/1 South By Plot No.4 East By 7.3 Meter Wide North-South
Road West By T.S. N0.9/2 and Police Quarters Admeasuring North To South On The
Eastern Side: 22 Feet 9 Inches North To South On The Western Side: 28.00 Feet East To
West On The Northern Side: 58.00 Feet East To West On The Southern Side: 58 Feet 9
Inches and Lying Within The Registration District of Coimbatore North (Previously
Coimbatore) and Sub-Registration District of Ganapathi,coimbatore District.

No.9/3 Taluk, Sri Ganapathy
Elite Phase I, Gandhima
Nagarnear By Hotel
Coimbatore- 641006/
TBCBT00006879561 &
TBCBT00006879564

These steps are being taken for substituted service of Notice. The above borrower/s and/or guarantor/s (as applicable) is/are advised to make the
outstanding payment within 60 days from the date of publishing this Notice. Else, further steps will be taken as per the provisions of the Securitisation
and Re-construction of Financial Assets and Enforcement of Security Interest Act, 2002.
Date: October 01, 2024

\Place: Thane

Sincerely, Authorised Slgnqtory
For ICICI Bank Ltd.

dbholel db

Canara I.i;mi\_ VAN
[ Fotaes Syndicats

CANARA BANK KAMAN BRANCH DP CODE 15469:-laxmi Anant Nivas,
Door No 236, Hanuman Mandir Road, Shivaji Chowk,vasai (e) 401208
Email cb15469@canarabank.com CONTACT No 8655963449

POSSESSION NOTICE [SECTION 13(4)]

Whereas: The undersigned being the Authorised Officer of the Canara Bank
under Securitisation And Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (Act 54 of 2002) (hereinafter referred to as “the Act”)
and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the
Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated
02/07/2024 calling upon the borrowers Shri Rajesh Vijay Bahadur Singh and
Smt. Archana Rajesh Singh to repay the amount mentioned in the notice, being
Rs. 25,66,825.27 (Rupees Twenty Five Lakhs Sixty Six Thousand Eight
Hundred Twenty Five and Paise Twenty Seven Only) within 60 days from the
date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him / her
under section 13 (4) of the said Act, read with Rule 8 & 9 of the said Rule on this
27th day of September of the year 2024.
The borrower in particular and the public in general are hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of Canara Bank for an amount of Rs.26,16,915.12 as on 25.09.2024 and
interest thereon.
The borrower’s attention is invited to the provisions of Section 13 (8) of the Act, in
respect of time available, to redeem the secured assets.

Description of the Inmovable Property
Flat No 004, on Ground Floor admeasuring 505 Sq ft (Built Up) i.e. 46.93 Sq
meters, in the building Known as “KRUPA NAGAR”of the society Known as
Krupa Nagar Co-operative Housing Society Ltd, Wing No Ill, Chandresh Lodha
Marg, Near Nagela Talav, Achole, Nalasopara (E) Taluka Vasai District Palghar
401209 constructed on N. A. land bearing Survey No 206 (166) Hissa No 0-35-4
CERSAIASSETS ID 200038708745
CERSAI SI1D 400038775105

Date:- 27.09.2024
Place:- Palghar

Sd/-
Authorised Officer/Divisional Manager
Canara Bank

o = Station Road, Bhayander West Branch
éﬂ’- 3 ﬁ?’ Sudama Kutir, Bhayander West Dist Thane-401101
India. Phone : 2228143744/28192362
BankofBaroda E Mail : dbbhaw@bankofbaroda.com

Web : www.bankofbaroda.com

POSSESSION NOTICE (For Immovable Property)

Whereas, The undersigned being the Authorized Officer of the Bank of Baroda
under the Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest (Second) Act, 2002 and in exercise of powers conferred
under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 issued a Demand Notice dated 11.06.2024 Under Section 13 (2)
of the said Act calling upon the Borrower Mr. Ravindra Kumar Lalbahadur
Vishwakarma & Mrs. Saroj Ravindrakumar Vishwakarma to repay the
amount mentioned in the notice being Rs. 23,83,000/- (Rupees Twenty Three
Lakhs Eight Three Thousand only) as on 09.06.2024 plus unapplied/ unserviced
Interest, within 60 days from the date of receipt of the said notice.
The borrower and others mentioned hereinabove having failed to repay the
amount, notice is hereby given to the Borrower and others mentioned hereinabove
in particular and to the publicin general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him /
her under Section 13 (4) of the said Act read with Rule 9 of the said Rule on this
25th day of September of the year 2024.
The Borrower/Guarantors/Mortgagors in particular and the public in general
are hereby cautioned not to deal with the property and any dealings with the
property/ies will be subject to the charge of Bank of Baroda, Bhayander West
Branch for an amount of Rs. 23,83,000/- (Rupees Twenty Three Lakhs Eight
Three Thousand only) as on 09.06.2024 and further interest thereon at the
contractual rate plus costs, charges and expenses till date of payment.
The borrower’s attention is invited to sub-section (8) of Section 13 in respect of
time available to redeem the secured assets.

Description of the Imnmovable Property:
Flat No. 803, 8th Floor, Hill View - 1 Building, Suntech ax World-4, Naigaon
East, Taluka Vasai, Dist Palghar 401208.

Date: 25.09.2024
Place: Naigaon East

Sd/-
Authorised Officer, Bank Of Baroda

POSSESSION NOTICE

(FOR IMMOVABLE PROPERTY)

[UNDER RULE 8(1) of the Security Interest (Enforcement) Rules, 2002]
Whereas the undersigned being authorised officer of the SHINHAN BANK,
under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of
power conferred under Section 13(12) read with rule 3 of the Security Interest
(Enforcement) Rules 2002 issued demand notice dated 02.07.2024 calling
upon the Borrower:

MR. BHARAT MAHENDRABHAI PATEL (Borrower & Mortgagor) Flat no.
2202, 22nd floor, C wing, Pinnacolo Apartment, Plot no. A, Beverly Park, Mira
Bhayander Road, Mira Road, East, Thane — 401107.
(Mortgage Property: Flat no. 2202, 22nd floor, C wing, Pinnacolo Apartment,
Plot no. A, Beverly Park, Mira Bhayander Road, Mira Road, East, Thane -
401107 under section 13(12) r/w Rule (3) of the security interest enforcement
rules, 2002 issued demand notice dated 2 July 2024, calling upon the
borrower. To repay the amount mentioned in the notice being Rs.76,50,316.57)
(Rupees Seventy-Six Lakhs Fifty Thousand Three Hundred Sixteen and
Fifty-Seven paisa only) as on 02.07.2024 Plus interest thereon within 60
days from the date of receipt of the said notice. The Borrower/Mortgagor/
Guarantor having failed to repay the amount, notice is hereby given to the
borrower/ mortgage / guarantor and the public in general that the undersigned
has taken position of the property described here in below in exercise of
powers conferred on him under subsection four of section 13 of the act, read
with rule eight of the security interest enforcement rules 2002 on this date.
The Borrower/Mortgagor/Guarantor in particular, and the public in general
are here by caution not to deal with the property and any dealings with the
property will be subject to the charge of SHINHAN BANK for an Amount
aggregating to Rs. Rs.76,50,316.57) (Rupees Seventy-Six Lakhs Fifty
Thousand Three Hundred Sixteen and Fifty-Seven paisa only) as on
02.07.2024 and further interest on contractual rate with monthly rest, penal
interest, cost, etc, therein till the date of payment. The borrower’s attention is
invited to provisions of sub-section (8) of section (13) of the Act, in respect of
the time limit available to redeem the secured assets.
Description of the Inmovable Property

(Equitable /Registered Mortgage of Inmovable properties)
Equitable /Registered mortgage of the immovable property situated at 2202,
22nd floor, C wing, Pinnacolo Apartment, Plot no. A, Beverly Park, Mira
Bhayander Road, Plot Bearing S No. 445 (Old), 129 (New), & S No. 446
(Old) 130 (New), H No. 3 at Village — Navghar, Mira Road, East, Thane -
401107 (Carpet area - 611 Sq.ft.) (Property)
Date : 01/10/2024
Place : MUMBAI.

AUTHORISED OFFICER
SHINHAN BANK

FORM A

PUBLIC ANNOUNCEMENT
(Regulat:on 14 of the Insolvency and Bankruptcy Board of India
'y Li ion Process) R ions, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS O
WOOLWORTHS INDIA PRIVATE LIV D

RELEVANT PARTICULARS
Woolworths India Private Limited
07/10/2011

Mumbai

1. |Name of Corporate Person

2. | Date of Incorporation of Corporate Person
3. |Authority under which Corporate Person
is Incorporated/ Registered

4, | Corporate Identity Number / Limited
Liability Identity Number of Corporate
Person

5. |Address of the registered office and
principal office (if any) of Corporate
Person

6. | Liquidation Commencement Date of
Corporate Person

7. |Name, Address, Email Address,
Telephone Number a nd the Regjstration
Number of t he Liquidator

U74140MH2011FTC222789

903, 9th Floor, Shreenath Apartments, Liberty
Garden,Malad West Mumbai City 400064

September 27, 2024

Mr. Pranav Damania
IBBI/IPA-001/1P-P00079/2017- 18/10164
Address: - 407, Sanjar Enclave, Opposite Milap
Cinema, S.V Road, Kandivali West, Mumbai - 400067.
Email Id :- pranav@winadvisors.co.in

Contact No - +91 98204 69825

October 27,2024

8. | Last Date for Submission of Claims

Notice is hereby given that the Woolworths India Private Limited has commenced
voluntary liquidation on September 27,2024.

The stakeholders of Woolworths India Private Limited are hereby called upon to submit
a proof of their claims, on or before October 27, 2024 to the liquidator at the address
mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All
other stakeholders may submit the proof of claims in person, by post or by electronic
means.

Submission of false or misleading proofs of claim shall attract penalties.

SD/-

Pranav Damania

Liquidator, in the matter of Woolworths India Private Limited

Reg. No.:1BBI/IPA-001/1P-P00079/2017-18/10164

Authorisation for Assignment (“AFA”): AA1/10164/02/231224/106710

AFA Validity: December 23,2024

Date: 01-10-2024

Place: Mumbai
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CITY AND INDUSTRIAL DEVELOPMENT CORPORATION OF MAHARASHTRA Ltd.
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PUBLIC NOTICE

Final NAINA Town Planning Scheme, No. 6
(Chikhale (pt), Moho (pt), Pali Khurd (pt), Shivkar(pt)
of Tahsil Panvel, Dist. Raigad
(Under Section 72(7) of the Maharashtra Regional &Town Planning Act, 1966
read with Rule 13(9) of the Maharashtra Town Planning Schemes Rules. 1974)
No. ARB/TPS- 6/Final Award/2024/549

WHEREAS, the Draft Town Planning Scheme, No. 6 (TPS- 6) (Chikhale (pt), Moho (pt), Pali Khurd (pt),
Shivkar(pt) of Tahsil Panvel, Dist. Raigad), was sanctioned by the Vice Chairman & Managing Director, CIDCO
under sub-section (2) of section 68 of the Maharashtra Regional & Town Planning Act, 1966 (hereinafter,
referred to as the ‘said Act’) vide Notification No. CIDCO/ NAINA/ TPS-6/ Draft Scheme/ 2022/ 565; dated 21st
October 2022, in exercise of the powers delegated to him by the Urban Development Department vide its
Notification No.TPS-1817/973/CR-103/17/UD-13, dated 13th September, 2017. The said Notification was
published in Maharashtra Government Gazette, Extraordinary; Part-1l, dated 4th November 2022 on pages No.
1t06.

And whereas, the Government of Maharashtra in Urban Development Department had appointed Shri.
Abhiraj Girkar, retired Joint Director of Town Planning as the Arbitrator for the said sanctioned Draft Scheme vide
Notification No. TPS-1222/2152/C.R.148/22/UD-12 Dated 2nd December 2022, which was published in
Maharashtra Government Gazette Part — | dated 23-29 March 2023 under sub-section (1) of Section 72 of the
said Act.

And whereas, the Arbitrator, in accordance with Rule No. 13 (1) of Maharashtra Town Planning Schemes
Rules, 1974 (hereinafter referred to as the ‘said Rules’), has declared under his notice dated 5th April 2023 that,
he has commenced the duties as Arbitrator in respect of the NAINA Town Planning Scheme, No. 6 (Chikhale (pt),
Moho (pt), Pali Khurd (pt), Shivkar(pt) of Tahsil Panvel, Dist. Raigad), with effect from 5th April 2023.

And whereas, the NAINA Town Planning Scheme, No. 6 (Chikhale (pt), Moho (pt), Pali Khurd (pt), Shivkar
(pt) of Tahsil Panvel, Dist. Raigad), was sub-divided by the Arbitrator under his notice bearing No. ARB/TPS-
6/GEN/2023/488/1, dated 29th August 2023 into Preliminary Scheme & Final Scheme as provided under sub-
section (3) of section 72 of the said Act.

And whereas, the Arbitrator after following the prescribed legal procedure had drawn up the Preliminary
NAINA Town Planning Scheme No. 6 (Chikhale (pt), Moho (pt), Pali Khurd (pt), Shivkar(pt) of Tahsil Panvel, Dist.
Raigad), on 29th December 2023 and submitted to the Government for sanction under Section 72(5) of the said
Act.

And whereas, the State Government under Section 86(1) of the said Act, vide Notification No.
TPS/1224/05/CR/22/24/UD-12 dated 1st March 2024 has sanctioned the Preliminary Town Planning Scheme
NAINA no 06. (Chikhale (pt), Moho (pt), Pali Khurd (pt), Shivkar(pt), Taluka Panvel. Dist. Raigad) with some
changes as described in Schedules |, Il and Ill of the Notification. The said Notification was published in
Maharashtra Government Gazette dated 26th September 2024.

And whereas, the Arbitrator has followed the procedure, prescribed in Rule No. 13 of the said Rules, and
has carried out the duties laid down in sub-section (6) of section 72 of the said Act.

Now, therefore, the undersigned as Arbitrator hereby declares that the Final NAINA Town Planning
Scheme, No. 6 (Chikhale (pt), Moho (pt), Pali Khurd (pt), Shivkar(pt) of Tahsil Panvel, Dist. Raigad), has been
drawn up by him on 27th September 2024 as provided under sub-section (7) of Section 72 of the said Act read
with rule 13 (9) of the said Rules.

The Final Scheme so drawn up by the undersigned has been published and copies thereof have been kept
open for the inspection of the land owners and of the public during office hours at the office of the Arbitrator and of
the Special Planning authority, NAINA, at 7th floor, Tower No. 10, Belapur Railway Station Complex,
CBD Belapur, Navi Mumbai. This shall also be made available on website of CIDCO
(https://cidco.maharashtra.gov.in).

(Abhiraj Girkar)
Arbitrator
NAINA Town Planning Scheme No. 6.

(Chikhale (pt), Moho (pt), Pali Khurd (pt),
Shivkar(pt)

Date
Place

. 27th September 2024

: NAINA Office, 7th floor, Tower No. 10,
Belapur Railway Station Complex,
C.B.D. Belapur- 400 614.
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